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MINUTES OF NORMS COMMITTEE oC‐ 7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING NO.5/API119

(HELD ON 16.05。 2018)

UNDER THE CHAIRNIANSHIP OF
SHRIS.BoS.REDDY,ADDL.DGFT

勝寵i紫;ll:」ドF:【12111:1:II]ЛRIIII]ヽ‖普
IirTEE(NC‐7)dealing with `Chapter 39 and 40

Chaillllanship of Shri S.BoS.Reddy,Addl.DGFT,

Directorate General of Foreign Tradc,Department of COIImerce,Udyog Bhawan,New Delhi-110011.

Follo、ving offlcers attended the NIleeting:

3 淵深鶏器Ъ里棚星紺誂T‖#しFT
3)   Shri Nand Lal,Consultant,DIPP
4)   Shri Ashok Chander Bhatt,F「DO

z. Following are the decisions of the Norms Committee after deliberation and RA concemed shall

take consequential action as per Foreign Trade Policy/Procedures:

ⅣIANUAL CASES

Subject: Request for amendment in the quantity of export item'

Decision: The Committee considered the case as per agenda and decided to refer the matter to DIPP'

Online Cases

1/80/050/01256/A1405ノ DES‐VII
Lloyd Insulations (India)

Fo No.05/24/040/00538/AM05Adv.Lic.No.and Datc
10148832 dt.17.01.2005

NC No.:5/AⅣ【19

Dated:16.05。 2018

,Case No.:I3/izltl-l]Lcttzott Fu.ty Nurn., NARENDRA
PLRSTTC PVT LTD.,

HQ File :01/87/050/00059/AMl9/ RLA File
:03/95/040/00569/AM I 6/

Mcet No/Date:5/87‐

ALC1/2018
16.05.2018

Lic.No/Date:0310800296

18.11.2015

ision:The Comlnittee considered the case as per agenda and decided to approve Adhoc Norlns as under:

EXPORT ITEM QTY IMPORTITEM QTY
PRINTED VEST TYPE CARRIER
BAGS MADE OF HDPE

5000 MT HDPE GRANULES 5500 MT
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RA may take consequential action as per Policy / Procedures'

-lcm.x',tsrs/s?-Alcl/2016 lk*f\a15'DALMIAPoLYPRoINDS.LTD.

HQT:百b1/87/050/00127/AM17 預LA RL:03″″040/00944/AM16/

IDeclslon:The Committee considered the case as per agenda and noted that lmport ltem is prohibited.Therefore,

committcc dccided to rleCtthe casc.

ICase No.:14/8/87‐ALC1/2016    Party Name:EXPANDED
IPOLYMER SYSTEMS PVToLTD

Mcet No/Date:5/87

ALC1/2018
16.05.2018

|

IHQ Fiに :01/87/050/∞ 126/AM17/ :RLA Fib:03/94/040/00903/AM

Meet No/Date15/87-

Lic.No/Datc:0310802749
2202.2016
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Decision: The Committee considered the case and decided to refer the matter to DIPP.

ICase No.:3′ 22/87‐ ALClノ2015
|

'HQ File:01/87/050/00336/AM16/

RLA File:03/95/040/00947/AM16/

,Decision : The committee considered the request of the firm wherein it was informed that firm had surrendered the

,authorization to RA, Mumbai. Therefore, committee decided to withdraw the case.

~~~~  'LAⅢ∝劉24/04α
ΨTT7聞出:3,Ψ

郷
IHQ File:01/87/050/00172/AM17/ IRLA File:34/24/040/00302″
,                        |

Party Narne: SUPREME
PETROCHEM LTD., ALC1/2018

16.05.2018

Lic No/Date:0310803047

iCase No。 :60/8/87‐ ALC1/2016    Party Namc:VISION PRODUCTS Mcet No/Date:5/87‐

(P)LTD                  IALC1/2018
11605.2018

IDecislon:The Comm燎 ee considered the case and decided to referthe matter to DIPP.

ICase No.:61ノ 8/87‐ALC1/201`    Party Name:VISION PRODUCTS Meet No/Date:5/87‐

1(P)LTD                IALC1/2018
116.05.2018

薄Q RL Юν8705000173/AMロ
ーILA Fne 3″ 2″04α0030″AM対 FN%Rttα

3410“2072

Decision: The Committee considered the case and decided to refer the matter to DIPP.
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1        面 Mcct No/Date:5/87-

ALC1/2018
16.052018

1膏漱戸
10“

:071‐
HQ Filc i01/87/050/00174/AM17/ IRLA Filc:34/24/040/00305/AM16/

Decision: The Committee considered the case and decided to refer the matter to DIPP.

鰈 :猾鵬
MiniStFyOfoOmmerce&lndus切
udyOg Bhawan,New Delhi
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Mcct No/Date:5/87-

ASHO



case No.:37′ 9/87‐ALC1/2016

IHQ Fii5:01/87/550/00212/AM17/

3
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|                       たtrthe matterto DIPP.

PartyName: MACRO
POLYMERS P.LTD.

1.Distilled Fatty Acide*ya Resln-S-5060 (80+/-2% Resin

o.114 kg

5. Mineral TurPentine Oil

nA *"y take consequential action as per Policy / Procedures'

case No.:34/9/87‐ ALC1/2016 PartyName: MACRO
POLYMERS P.LTD

Lic.No/Date:0810138188

0.115kg
1.Distilled Fatty Acid

Alkyd Resin c‐1030(Resin Content

701/‐2%)

0.315 kg3. Phthalic AnhYdride

0.218 kg

U rnry take consequential action as per Policy / Procedures'

Mcet No/Datc:5/87-

ALC1/2018

Adhoc Norms are aPProved.:

16.05.2018

踊濡濡温:鰐

No。 :33/15/87‐ALC1/2016
No/1)ate:5/87-

¨ ん5υ0042αAM17

ilfi;;Th. C"*.itt s of D/o C&PC turnished

vide oM No-4601 il2oD6o;-iC-II dated t3.o2.2or)theiotlowing Adhoc Norms are approved:

#,m entsof D/oC&PCturnished

oM No-4601 uzot2oog-iC-Il dated ts.t2.2ou uriJ d".iJ.a in meeting No-38/87 dated2l'12'2011 the following



「~警τ而

:HQ Filc:01/87/050/00386/AM17/

'ary Na轟 `:NIKHILADHESIVES IMeetNO/Date:5/87‐:LTD.
16.05.2018

114.07.2016P蔦
百 厖4/040面16/AM愕

「 Fr蕩話
1石00423苺 「

|
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tne c.s" and obierved that reply has been received from the authorisation holder

and same is referred to DIPP.

ICase No.:58/13ノ 87-

IALC1/2016

IHQ Filc
:01/87/050/00333/AM17/

ffi
jra.os.zore:03/94/040/00439/AM17/

Decision : Based on the examination of the case of the firm by Technical Expert (Consultant), DGFT in File No'
12 

l0l/87/050/000333/AMlTrthe Committee decided to approve Adhoc Norms as under:

EXPORT ITEⅣl QTY I「ИPORTITEM QTY
POLYESTERS(Solid COntent 100%)

(MOR‐ FREE C‐79)
664200】くg

POLYOL
(VORANOL CP 450)

223171.200Kg

RA Inay take consequential action as per Policy/Procedures.

「「
高   騰澤7

ASHO
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Mcet No/Date:5/87-ALC1/2018

16.05.2018

Decision:Bascd on the cxamination ofthe case ofthc flnn by Technical Expert(Consultant),DGFT in Fllc No

01/87/050/000346/AM17,the Comnlittee decided to approve Adhoc Norlns as under:

EXPORTITEM QTY ITⅦPORT ITEM QTY
ACRYSOL DR.I30
Rgeology modifier DR-
130 (Solid Content 30 +/-
0.5%
(Packing Material-Plastic
Drums to be accounted
for in export product as

per Packing Policy.)

288000 Kg

1.ALLYL METHACRYLATE
―VISIOMER R AMA

23.3301く g

2.ERYTHORBIC ACID 76.5801く g

3.MONOMER QM‐ 1565 2470.060 Kg

4.KATHON TM LX-150
BIOCIDE

538.070 Kg

5.ETHYL ACRYLATE 15
PPM MEHQ

50250.6101くg

6.GLACIAL METHACRYLIC
ACID 250 PPM MEHQ

34091.900】くg

7. Plastic Drums As per Packing Policy

RA may take consequential action as per Policy / Procedures.

Name:DOW CHEMICAL No/1)atc:5/87-

.TIONAL PRIVATE

1器脇5υ0034αAM17



lcase No.:6/15/87‐ALC1/2016 |     五百1酬T夕田‐
i         116.05.2018

21270 kgl. Homo Polymer Sheets/PVC

White Core of relevant thickness4000000 NumbersPVC PHnted Larninated

Card (20,000 kgs) 178.570 kg

RA may take consequential action as per Policy / Procedures'

「
FaseNo■

4V1987‐ALC1/2016

RLA File

:08/24/040/00275/AM17/

D"aitil t Th" Corn-in." considered the case as per agenda and based on technical comments of D/o C&PC

furnished vide oM No. -4601 llzolijoog-Pc-ll datedl7.04-.2015 the following adhoc norms are approved :-

階∬鼎
α∝団
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ALC1/2018
16.05.2018

EXPORT ITEM
1.Distilled Fatty AcidAlkyd Rcsin S - 5060 BT

(Resin Content 80+/‐ 2%)

5. Mineral Turpentine Oil (MTO)/Low
Aromatic White SPirit (LAWS)

RLA may take consequ.

ASHO



0.193 kg
Alkyd Rcsin｀F:4035(701/‐ 2%Resin Content)

0.101 kg

Re rn"y take consequential action as per Policy / Procedures'

L

lcase No.:84/15/87‐ ALC1/2016
Mcet No/Date:5/87‐

HQ Filこ01/87/050/00477/AM17/ RLA File:08/24/040/00334/AM17/
Lic.No/Datc:0810139334

19.12.2016

lcase No.:23/1/87‐ALC1/2017
:ALC1/2018 Reiected

1繭 e:01/8''050/00023/AM18/ :通百洒::誦籠「てた7'4スラ薇5モ両元滝麗ラフ面輌両巧ラ
~1                 

恵534
117.01.2017

1                                                                           _                                          |

1)ecision: The Committee considCred the casc as per agenda and noted that party has not declared speciflC import_  .   .     1      1____ ^― ―̂1ヽ _0_●  ThF・rO,ra manv'vne of oolvrners. Evcn in
Icmわ be hpo■ ed They havc dedarcd dmpけ as poけCfJOl〉せ ,■∫ l輩 鷺 麗 rρ the ttmlance of Advance1ltcm to be lmponccl inOy l14Vo uぃ・olν

u。 1■■■y`′ ‐Or‐・′―̂― ~‐ r~ν
                 Fore, the issuance of Advance

Shipping bll,they have not declared spccinc polymcr used in the expon hem.There_               r _ _r__^_:^:^__^FrTD 口ρn`ヽρ rnmmittee decided to rciectthe case.
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ALC1/2018
16.05.2018

1.Distilled Fatty Acid
Alkyd Rcsin‐ S‐5060(80+/‐ 2%Resin

Content) o l140 kg

0.151 kga. Mineral Turpentine Oil/Low Aromatic

Whtc S● rit(LAWS)
0.031 kg

RA may take consequential action as per Policy / Procedures'

6

Name:MACRO POLYMERS
.LTD.

ヤ五3ё6品iお
`6品

ξiaまed th`tlsc and dedded to dCferthe casc.

PartyName: KHANNA
POLYRIB(P)LTD。 ,
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C"r. Nr.tf Zf nB7-LLClt}OtZ llarty Name: THERMO
POLYMERS PRIVATE

Decision : The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEM QTY IMPORTITEM QTY

PVC COMPOUND‐ TP90
FRLS TYPE ST‐ II

containing 44%ofPVC
resin.

676468 Kg

1.PVC RESIN 297645.900 Kg

2.CALCIUM CARBONATE
(ACTIVATED)

43970 420 Kg

3.DIOCTYL PHTHALATE 110264.2001くg

RA may take consequential action as per Policy / Procedures.
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IDecision:The Committee considercd the case and decidcd to refer the matter to Technical Expcrt(Consultant)‐ 2,|

DGFT                                                                 .
IDecision:The Committee considercd the case and decidcd to refer the matter to Technical Expcrt(Consultant)‐ 2,

Case No.:52ll 187-ALCllz0l7 lParty Name : SMI COATED
PRODUCTS PVT.LTD

Decision : The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEⅣI QTY IMPORT ITEM QTY
SclfAdhesive

BOPP Film 2000000 Sq.rneter

1. Biaxially Oriented
Polypropylene Film

2080000 Sq.mcter

2.Adhesivc(100%S01id)

(Rubbcr Bascd Hotc melt)
48000 Kg

3.Glassine Paper(60gsmイ ‐

10%)
2080000 Sq. meter

RA may take consequential action as per Policy / Procedures.

Status: ApprovedMcet No/Date15/87

一　
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ICase No.:57/1ノ 87‐ALCl′2017

HQ Filc:01/87/050/00057/AM18/
1           80.03.2017

鱚

ASHOK

瀧 鶯猾躙赫 e岬

6.05.2018

.2017
File

:01/87/050/00O52lAMlll l:03/95/040/00903lANll7l

Party Name:SHIVA
PHARMACHEM LTD

No/Date:5/87‐

No/1)ate:5/87-

1/2018

16052018

Flle:34/24/040/00328/AM17/



IDecision:The Commi"ee considered the case and decided to refer the matter to Technical Expert(Consultant)…
2,
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ICase No.:100/2/87-ALC1/2017 1蕩雨 面 瀞 面 麗 ЁCOTECH I瞥 贅WtttC5慇
7‐

ILIMITED

|¨ 予恵ケЮ5υOm57AM13

IDecislon:Thc Committee considered the case and decided to refer the matterto DIPP.

c"'. Nr'3rll;tl-tt-crnott 
if?H,),UiJi$Y:#ICHEMICALS PVT.LTD.

16.05.2018

5 HQ ΠL Юν870500023ν AMlν RLA Ⅲ eЮ 3/95/04α 00067AMlレ 1皆が哩 管
α°3Ю82876

27.04.2017

lDecision:The Commi"ce observed thtt party has not replied to DL issued to them and decided th江
■m may be

lrcmindedbypost.

Mcet No/Datei5/87-

ALC1/2018
16.05.2018

「 剛 5叫触叩ν ttλttγttηttγ ‐

ICase No。 :117/2/87‐

lALC1/2017
IPartyName:MACRO
IPOLYMERS P LTD 1脚

証~F扇°Ved

PartyName: KRISHNA
ANT10XIDANTS PVT.LTD.

EXPORT ITEM QTY IPIPORT ITEM QTY

POLYOL GD-1

25000001く g

1.PROPYLENE OXIDE 222500 Kg

2.ETHYLENE OXIDE 815000 Kg

3.GLYCERINE 105000 Kg

4.DIETHYLENE GLYCOL 132500 Kg

5 1SO PROPYL ALCOHOL 30000 Kg

RA may take consequential action as per Policy / Procedures.

Lic.No/Datc:0810140476

12.06.2017

η
l馴柵宙
“
甜ξ淵 ::ノ〕珈 豊&:電:lT艦鰐諸‐蕊遂:』:」111鎌ξttlFフ

C゚&PC

| EXPORT ITEM QTY IMPORTITEM QTY
Alkyd Resin‐ S-5060

(80+/-20/O    Rcsin

l kg 1.Distilled Fatty Acid 0.4460 kg

2. Pentaerithritol 0.0770 kg

|

No.:24/3/87‐
Approved

10813644

should on the basis

Filc

;ion : The Committee considered the case as per agenda and decided to approve the following Adhoc Norms as

with the condition that this approval is on one time basis applicable to this authorisation only and no repeat



0.151 kg4. Mineral Turpentine OiULow Aromatic White Spirit

0.0310 kg

RA may take consequential sction as per Policy / Procedures'

iCase No.:43/3/87‐ALC1/2017   1PartyNamei COLORPLAST
SYSTEMS PVT LTD

Mcet No/Date:5/87

ALC1/2018
1605.2018

]rrqriffilnr,tFit':05l23l040l00l13/AMl8/|Lic.No/Date:o5l0403l9l
i.r 1 iA )rrl'7

iDecision: The Committee considered the case and decided to refer the matter to Technical Expert (Consultant)-1,

DGFT,

Decision : The Committee considered the case and noted that wastage claim as sought by the firm is unreasonable.

Therefore, committee decided that firm may justify the wastage claimed by them.

Case No.:43/5/87‐ ALC1/2017 Party Name:JINDAL POLY
FILMS LTD

Mcet No/Date:5/87-

1倍殿鶴f
30 1HQ File:01/87/050/00358/AM18/  RLA File:05/23/040/00206/AM18/ ILic.No/Date:0510403859

130.08.2017

Decision : The Committee considered the case and noted that wastage claim as sought by the firm is unreasonable.

lTherefore, committee decided that firm may justify the wastage claimed by them.

Case No.:44/5/87‐ ALC1/2017 Party Name: JINDAL POLY IMcct No/Datei5/87-

Decision : The Committee considered the case and noted that wastage claim as sought by the firm is unreasonable.

;Therefore, committee decided that firm may justify the wastage claimed by them.

|¨ ζ/87-
IALC1/2018

116.05.2018

IHQ File :01/87/050/003 17lAM1 8/

F画
面 画 面 面

囲 辮
酬 囲
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Case No.:2/5/87‐ ALC1/2017 Party Name: RELIANCE
INDUSTRIES LTD.

IDecision:The Comm慣 ec observed that pa重 y has not rcplied to DL issued to thcm and dccidcd that irrn may be

9

「
lIIざ1lblINDALPOLY

|

Case No.:47/3/87‐ ALC1/2017

9‐ HQ File i01/87/050/00248/AM18/

ALC1/2018
16.052018

1ドQⅢ∝∝た7“αOo"9TW File:05/23/040/00210/AM18/

ASHOK C

M:靱 躙
Mhidり ofcommerce&hdus切
Udyog Bh割旧n,New De!hi
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reminded by post.

,,CaseNo.:3/5/87-ALCll20l7 Party Name:RELIANCE
INDUSTRIES LTD.

33 HQ Filc:01/87/050/00318/AM18/ IRLAFile:03/95/040/00229/AM18/

:Decision:Thc Commi"ce observed that party has not rcplied to DL issued to them and decided that im may be

reminded by post.

ICase No.:4/5/87‐ ALC1/2017 Party Name:RELIANCE
INDUSTRIES LTD.

|

|

‐HQ File:01/87/050/00319/AM18/

Decision: The Committse observed that

reminded by post.

ALC1/2018
1605.2018

party has not replied to DL issued to them and decided that firm may be

34

Case No.:35/5/87‐ ALC1/2017 Party Name:RELIANCE
:INDUSTRIES LTD.

35 1HQ File:01/87/050/00350/AM18/ RLA File:03/95/040/00352/AM18/

Mect No/Date:5/87-

ALC1/2018

1邸郷
α
“
Ю田
""

IDecision:The commi"ee observed thtt party has■ ot replied to DL issued to them and decided thtt im may be

ireminded by post.

Case No.:29/2/87-ALC1/2018  Party Namc:NATUR TEC rNDIA
PRIVATE LIMITED

田訂誦話:蔦」
IRLA F,rc - --tit"N"/D"t"tr410163598

16.10.2017
「

「
:04/24/040/00119/AM18/

36

RLA File:03/95/040/00277/AM18/ Lic.No/Date:0310815891

22.09.2017

Meet No/Datc:5/87‐

ALC1/2018
16.05.2018

Decision

EXPORTITEM QTY IPIPORT ITEM Q町

Poly Bags of various
sizes (Bio Degradable
material)
Specific gravity
(density) l.23glcm3
Thickness l8to20
micronsTensile
strength (Machine
Direction) 30to50
MPaTensile strength
(Cross Direction)
25to55 MPaElongation

892861くg

1. Ecoflex F Blend C1200 (OR)
Ecopond Resin KD 1024 (Poly
Butylene Adipate Co Terephthalate -
PBAT)
Specific Gravity-1.24-
l.28gm/cm3,Melt fl owRate MFR
I 90C,2. I 6Kg-24 gm/ l0min Melting
point-l l0 degree Celsius, moisture
content: below 0.2%o

55982.300kg

2. BF 4064, Film Resin Concentrate
Density- 1 .4091 cctol .7 lglcc,Filler
Content-5 5to60%,Moisture Content-

9821.500 kg

い職延漱酬部
ASHOK

聯:鵬輌∝lg螢熙聯硼聯悟1:鰐
躙
:品
I:I面 Deh
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, Status:
rDeferred

: The Committee considered the case as per agenda and decided to approve Adhoc Norms with l0% wastage



(MaChine Direction)
7800/OElongation

(Cross Direction)
9700/OHaze 200/0

3. Ingeo BioPolYmer 3052D

Color,Yellowness index-3 5.0

maxDisomer( %) 4.6 max,Residual

Lactide(%)-0.30, Relative Viscosity-
3.40

4910。 7 kg

4. 8M3005 Modified Bio Resin

Specific GravitY-1.15-1.28
gm/cm3,Melt flow Rate MFR
l9OC,2.l6 Kg- 2-5 gm/10

min,Renewable (BIO) Content-
1000/。 ,Melting Point-160‐ 170C

5.BMS 0701 Film Resin Concentratc

Density-1.40g/cc t0 1.60g/cc,Filler

content‐ 35 to 450/0,MoiSture Content―

Below O.2%

RA may take consequential action as per Policy / Procedures'

‐
Case No。 :21/6/87‐ ALC1/2017

IHQ File:01/87/050/00407/AM18/

Party Name:DSM INDIA PVT.
LTD

Mcet No/Date:5/87-

ALC1/2018
16.05.2018

RLA File:31/83/040/00084/AM18/

117.10.2017

IDecision:The Committee considered the case as per agenda and decided to g市
C Personal Hcaring to

technical and production persons who are well versed with the case.
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lDecision:The Committee considered the casc as per agenda and decided to call fbm the nrm the No obieCtiOn
‐Certiflcatc of MOEF(MiniStW Of En宙 ronment and Forcst)

16160 kgLLDPE 6101XR M120(BAGS)
U.V. Stabilizer Master Batch
(Containing not more than 20oh

翻 lbredoraeCenerzt ot

鰤職ミ麒 じ鯖

lcase No.:32ノ 6/87-ALC1/2017 Namc:R.K.RECLAIM AND IMcctNo/Datc:5/87‐
PRODUCTSPVT LTD lALC1/2018

Case No.:22l 6181-LLCll20l7 
'Party 

Name: AMPACET Meet NoiDate:5/87- Status: Approved

SPECIALITY PRODUCTS PVT. ALCl/2018
LTD. 16'05'2018

HQFileRLAFileLic'No/Date:3110066905
l,oitszlosotoo4o8/AM l8/ l:31/83/040/00089/AM l8/ 08' 1 1'2017

Decision : The Committee considered the case as per agenda and decided to approve Adhoc Norms with l% wastage

39 as under:

EXPORT ITEM QTY 11燿PORT ITEM QTY

20000 kg

SUNOVIN 770DF 4040 kg
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nt tn"y take consequential action as per Policy / Procedures'

Case No.:23/6/87‐ ALC1/2017 Party Namc:AMPACET
SPECIALITY PRODUCTS PVT ALC1/2018

1605.2018

1面 o/Dttα 3110066906
p8.11.2017

and decided to approve Adhoc Norms with l% wastage
Decision ! The Committee considered the case as per agenda

as under:

~~鷲

発島落1雨II五″七面「江1:Lc1/2017 曖
anl欝
ヽ t,ミIみ 醤ヽ買,

IHO Fiie              lRLA FileIHQ Filc
bル87/050/00410/AM18/   1:31/83/040/00097/AM18/

Mcet No/Date:5/87-

LLDPE 6101XR M120(BAGS)
U.V. Stabilizer Master Batch

(Containing not more than 20% UV

RA may take consequential action as per Policy / Procedures'

PVT.LTD.

ALC1/2018
16.05.2018

Lic.No/Datc:3110066907

08.11.2017

IDecision:The Commi“ ee considered the case as per agenda and decided to approve Adhoc Norms with 1% wastage

U.V.  Stabilizer  MaSter  Batch

(COntaining not more than 20%UV
Stabilizer)          ___

RA may take consequential action as per Policy / Procedures'

1織
dNo.:116/10/87‐ ALC1/2017

HQ File:01'87/050/00606/AM18/

…

72″o4υ00213/AM18/ Lic.No/Date:3410043634
14.11.2017

Decision:The Committee considercd the case as per agenda and decided to giVe Personal Hearing to the flrrn with

technical and production persons who are wen versed with the case.

43面面而而面高面鰤 ly

躙
細‐

ICase No.:115/10/87-ALC1/2017

|

IDecision:The CommittCe considered the case as per agenda and decided to g市
C Personal HcaHng to t,e nlm With

File

1/83/040/00096/AM18/

No/Date:5/87-

Namei VIS10N PRODUCTS
LTD

Flle:34/24/040/00212/AM18/

７

開
‐８
Ｍ
開



13

猛ごFoductionpersonswho鉗 ,

Case No。 :117/10/87‐ ALC1/2017 ODUCTS肝
贅WYα

夕87-

ALC1/2018
16.05.2018

IIIろ高
|         ヒT△ Ⅲρ.4り4n40n021″ A、

“
8/

董Q ΠL Юν8"05000607AMiV ttAⅢ e 342″040002WAMly情 ∬3冊
α340∝3638

|

|

iDecision : The Committee considered the case 
". 

p., 
"g"nda 

and decided to give Personal Hearing to the firm with

Itechnical and production perso[s who are well versed with the case'

lcase No.:31/10/87‐ ALC1/2017 Party Name:TEGA INDUSTRIES
LTD.

|百O Filc:01/87/050/00521/AM18/ 1      匿お器詢TT∝醐

case No.:14/2/87‐ ALC1/2018

l                                               lecided to refer thc lnatter to DIPP

Dcddo■ The conmttce consideКdぬe request ofぬ e im andd
:

HQ Filc

:01/87/050/00060/AM19/

Filc

:03/95/040/01019/ANl17/

:Thc Conlmittee considercd the casc as per agenda and dccidcd tO approve Adhoc Norlns as under:

鼈 魃 肥

DUSTRIES(PROP.KUNAL ALC1/2018
16.052018

Lic.No/Datc:0310818146

EXPORTITEM QTY IPIPORT ITEⅣ l QTY

POLYETHYLENE
WHITE OPAQUE
PRINTED BAGS(
CONTAINING 70%
LLDPE,22%LDPE
&8%WHITE
MASTER BATCH)
NOT APPLICABLE

700000 kg

1.LDPE GRANULES 161700 kg

2 LLDPE GRANULES
[NOT APPLICABLE]

514500 kg

3.WHITE MASTER BATCH(
CONTAINING 700/O TITANIUM
DIOXIDE AND 30%
POLYETHYLENE)
NOT APPLICABLE

58800 kg

RA may take consequential action as per Policy / Procedures'

“
　
　
　
　
‐

No/1)ate:5/87-

8

16.05.2018

Name:PROPACK

PVT.LTD)
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Mect No/Date:5/87

′   103.01.2018      1

Decision:The Committee considered the case as per agenda and decided to approve Adhoc Norms with 2%wastage

under:

EXPORT ITEM QTY I■lIPORT ITEⅣl QTY

Poly IsoButylene
Compound
(containing 60Yo+/-
l% Poly Iso
Butylene)

100 MT

LPoly Iso Butylene PolYmer 61 200MT

2.LLDPE Granules Polyethylene 37 740MT

3 Porous Polypropylene copoぃ ner Hifax,A7153S 2 040MT

4.Optical Brightner/Processing Aid Additive 1.020MT

RA may take consequential action as per Policy / Procedures.

IDecision:The Conlmi"ce conddered the case as per agenda and"cided tO approve´
Ldhoc Noms with 50/O wastage

las underi

EXPORT ITEM QTY IPIPORT ITEPl QTY
ADHESIVE FILM
CODE C[NET
WEIGHT OF LDPE
50,000 KGS.&
ANHYDRIDE
MODIFIED EVA
50,000 KGS.]

[NOT
APPLICABLE]

100000 kg

1.LDPE GRANULES
[NOT APPLICABLE]

52500 kg

2.ANHYDRIDE MODIFIED
EVA GRANULES
[NOT APPLICABLE]

52500 kg

RA may take consequential action as per Policy / Procedures.

鰈 :澁鵬
MinistryofcommerCe&:ndustリ
Udyog Bhawan,NelAl'い

lt

IALC1/2018
16.05.2018

Mcct No/Date:5/87‐

ALC1/2018
1605.2018

)II`16i′恵ウ/o3o/6664恵
'AMiO/ IRLA F‖

e:03/94/040/00530/AM18/

Name:RELIANCE

:The Conllnittec observed that paty has not replied to DL issued to them and decided that flrrn inay be
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Case No.:8/2/87-ALCI/2018 Party Narne: EXPANDED Meet No/Date:5/87- Sta-tui: 
-

POLYMER SYSTEMS PVT' LTD ALCI/2018 Deferred
16.05.201 8

,o ,e File :01/87/050/00054rAMt9i RLA File :03194104010081S/AM18/ Lic.NoiDate:0310818673

I ; i 123'01'2018|   |                             |                             |″
‐・ V^・ ― ― ^‐

|1面高画面面高所画面臨¬亜亜亜亜≡憂亜亜亜亜
~F面面薦面而

「

~性

憲漸獣
:品悧鷺I.LTD I造冨況Tα

ダ舒‐

ffideredthecaseanddecidedtoreferthemattertoDIPP.

materials required in the manufacturing process.

c) chemical name, Technical specifica-tions of items proposed to be imported.

F孫

編 而 面 面

下
諷 蕊 藤 蘊 蘊 π

~    

日
温

11117驚 50Ю005νA蕊戸
~~1爾

濡源蔦

'鳥

lν

Lic.No/Datc:03108187091
25.01.2018            1

: Based on the decision of Norlns Committee meeting No‐ 9/87/‐ ALC1/2012 dated 31.01.2018,

decided to approve following adhoc-norms:-

呻‐ＴＥＭ
Ｅ QTY I「肛PORT ITEⅣI Q貿

お詢
耐ＸＬＰＥ呻

1000 MT

I.LLDPE Granules 999.400MT

2.Tri Methoxy Vinyl Silane 14 MT

3.Di-Cumylperoxide (DCP) 0 800MT

4.Antioxidant 0.800MT

5.Gusseted Bag
(on net to net basis with
accountability clause)

40000 Number

RA may take consequential acllion as per Policy / Procedures.

IMcet No/Date:5/87-

lALC1/2018
116.05.2018

HQ Flle:01/87/050/00053/AM19/ LAⅢ∝∞″″“
α∞況7劇Ⅳ

Iぶ郷
α
“
ЮttB

decidedissuedeficiencylettertotheauthorization

for submission of the following information.

) Technical descriptions/specifications, percentase composition (bv weight) :llry f:1YYi^::l'-:1"1;a,lccnnlca ccscnpuollysPoし 1■ 1し
`し
lυ llS,Pし■しVl■ α`6… … PV。… ``ヽ

V′
―
‐0‐‐‐ノ ~~「 ~ 

江 each iage and cach ofthe
b)Detailed manufacturing process along with tcchnical justincation fOr wastages claimed

l

嘔06ν ‐■■VV“ V`=V八 ●̀
●
‐

|

一一一―一J

ASHOK CMNDER BTIATT
Foreign Trad: Derreloprnent Ofiicer
Diredorale General of Foreign Trade
Ministry of Comrnerce & lndustry

UdYog Bhawan, frlPvT n'tr';

Casc No.:7/2/87‐ ALC1/2018 Party Name: COVESTRO ( INDIA)
PRIVATE LIMITED
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i |*m;*'ntf,* lI loroduct.

Case No.:10/2/87-ALC1/2018 Party Namc:KRISHNA
IANT10XIDANTS PVT.LTD.

Status:
Deferred

54 1HQFile:01/87/050/00036/AM19/ RLA File:03/94/040/00850/AM18/

POLYMER SYSTEMS PVT.LTD:ALC1/2018
16052018

: The Committee considered the case and decided to refer the matter to DIPP.

Case No.:4/2/87-ALC1/2018

HQ File :01/87/050/00050/AMl9/ lRre rite :03l94l040l0o62tlAMt8l lLic.No/Date:0310818874

5          PAⅢ cЮ 3″″“α0060″AMiν匿漉蘊戸而T平

|

05.022018

:The Commi"ec considered the case and decided to refer the matter to Technical Expert(Consultant)‐
2,

Case No.:3ノ2/87‐ ALC1/2018

PartyName: INDOFIL Meet No/Date:5/87¨

16.052018

Decision: The Committee considered the case and decided to refer the matter to DIPP.

CaseNo.:11/2/87-ALC1/2018 lP,'arty Name: ASHA CELLULOSE lMeet No/Date:5/87-
ALC1/2018
16.05.2018

HQ File:0t/87/050/00057/AMl9/ lru.e rile :03/941040100898/AMl8/ lLic.No/Date:0310818931

I n".i.ion t Th;a".-, . T".h,rt""l E.pert (Consultant)-

I, DGFT.

57

EXPORT
ITEPI

QTY I「ИPORTITEM QTY

XLPE Sioplas 1000 MT
l LLDPE Granulcs 999.400MT

2.Tri Methoxy Vinyl Silane 14 MT

椒 服 :柵朧躙
Ⅲ面鋼蹴躙矯思鯖

Name:EXPANDED No/Date:5/87‐

1ld」

蔦而 薇繭 百

    聞 rr_F聯 1

1ド
File而面 繭 而 而

覇λttυ∞η薫 蔦

~~~爾
輛 F而

面

「

[~~~|

藻繹 蕊 繭 喩 Ⅲ
品 赫 繭 赫 疏 赫 |

PVT LTD
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3.Di-Cumylperoxide (DCP)

5.Gusseted Bag
(with Net to Net basis and

accountability clause)

RA may take consequential action as per Policy / Procedures.

Case No.:12/2/87-ALC1/2018Ｆ
Ｉ
Ｉ
Ｉ

ILic.No/Date1031081905'

199.02.2018

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the

der for submission of the following information.

a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

b) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
,) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

ICase No.:16/2/87… ALClr2018

60 1HQ File:01/87/050/00062/AM19/ RLA File:03/95/040/00798/AM18/

Meet No/Date:5/87-

ALC1/2018
16.05.2018

Lic.No/Date:0310819135

114.02.2018

Meet No/Datc:5/87-

ICHEMICALSINDIA PVT.LTD.,

Party Name:RELIANCE
INDUSTRIES LTD.

Name:KWIK PATCH LTD.

ICaseNo。 :13/2ノ87‐ALC1/2018

iHQ File:01/87/050/00064/AM19/

ｄ一Ｓｔａｔｕｓ‥̈
IMect No/Date:5/87-

IALC1/2018

116.05.2018

RLA File:03/95/040/00825/AM18/ Lic.No/Date:0310819157
15.02.2018

Copound 0.800MT

4.Antioxidant 0 800MT

40000 Numbcr

Namc:ARKEMA

Filc:01/87/050/00058/AM19/ File:03/94/040/00912/AM18/

: The Committee observed that party has not replied to DL issued to them and decided that firm may be

by post.

16.05.2018

61晰繭籠
~面
所肩而5o76/AM19/ File:04/24/040/00228/AM18/ 10163979

14.02.2018

The Committee considered the case and decided to call for GSM of Import Item from the finn.
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: The Committee observed that party has not replied to DL issued to them and decided that firm may be

Ｆ

‐ト

ー

ICase No。 :19/2/87‐ ALC1/2018
IINDUSTRIES LTD.

爾
Q me Юν8705υ∞ 06夕AMlツ RLA me
l                   l

:03/95/040/00840/AM18/ ILic No/Datc:03

115.02.2018

: The Committee observed that party has not replied to DL issued to them and decided that firm may be

reminded by post.

ICase No.:17/2/87‐ALC1/2018 Party Namc:RELIANCE
INDUSTRIES LTD.

iHQ File:01/87/050/00063/AM19/ RLA Filc:03/95/040/00800/AM18/

rDeciSion : The Committee observed that party has not replied to DL issued to them and decided that firm may be

reminded by post.

Case No.:25/2/87-ALC1/2018  1PartyName:SAMPARK

鵬ち臆υ∞ωνAM18/ 1悧鼎
α∞Ю
“""|   ~

Decision : The Committee considered the case as per agenda and decided to approve Adhoc Norms with 5% wastage
as under:

EXPORT ITEⅣI QTY IPIPORT ITEM QTY
CAST
POLYPROPYLENE
FILM
CAST
POLYPROPYLENE
FILM
(TRANSPARENT/
WHITE/
METALLISED)

181818.180kg
POLYPROPYLENE
(GRANULES/RESIN)

1909091くg

RA may take consequential action as per Policy / Procedures.

|口鵠踏
ME 
腔き腑
¨

Lic.No/Datc:0310819189

16.02.2018

ASHOK C

M:足揚 鵬
M雨StFy dcOm"寵

[思鯖

No/Datc:5/87-

No/Date:5/87-

LTD
16.05.2018

Name:RELIANCE No/Date:5/87‐

LTD.
16.05.2018

! The Committee observed that party has not replied to DL issued to them and decided that firm may be

ICase No。 :23/2/87‐ ALC1/2018

by post.
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167

Status: Approved

「

|:l寵in :The Committee considered the casc as per agenda and decided to approve Adhoc Nortns with5%wastage

EXPORT ITEM QTY IMPORTITEM QTY
ARTICLES OF MELAMINE
[DECORATIVE SERVING
TRAYS/COASTERS/TRIVET/CORCKERY]

94339.700KG 1.MELAMINE
COMPOIIND(W-5309)
IGST/CGST/SCST
SHALL BE PAID AS
APPLICABLE  (Pri‐
llnport      conditlon

applicable  if  ICST
exemption avail in terllns

of DGFT Notiflcation
no.33 dt.:13.10.2017)

91380.070kg

2.MELAMINE
COMPOIIND   (CT‐
6004)

3975.030kg

3.MELAMINE
COMPOUND   (CT¨
6005)

3700.900kg

RA may take consequential action as per Policy / Procedures.

PartyName: RELIANCE
INDUSTRIES LTD.

ICase No。 :20/2/87‐ ALC1/2018

1

「QⅢ∝O1/87/“∽∞"AMツ

Mcct No/Date:5/87‐

1倍殿盤f 隅

168
1

「
[:鮮lま翼tilkF°

nlmittee observed that palty has not replied to DL issued to them and decided that rlrln nlay be

‐Case No.:21/2/87‐ ALC1/2018 Party Name:RELIANCE
INDUSTRIES LTD.

|

IMcct No/Date:5/87-

IALC1/2018
116.05.2018 田

iHQ File:01/87/050/00067/AM19/ IRLA File:03/95/040/00879/AM18/

1器鼎
α
“
Ю
"0088~「

Decision I The Committee observed that party has not replied to DL issued to them and decided that firm may be

reminded by post.

Mcet No/Date:5/87‐

ALC1/2018
16.05.2018

ASHOK CPIANDERら だ`

サ出
Udyog Bhaw・

Cヽase No.:26/2/87-ALC1/2018  Party Namc:STYLO
TABLEヽZARES

露    丁彫淵鳥::15雇扇 丁囲盟珈ё0423Я
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HQ Filc:01/87/050/00068/AM19/IRLA File Lic.No/Dttα 0310820085

DecisiOn : The Committee observed that party has not replied to DL issued to them and decided that firm may be

|

t IE"* Xo*llZltZ-lrf U20l8
iI

File:01/87/050/00047/AM19/

171
1

|

Deciiion, The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the following information.
a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

b) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

) Chemicat name, Technical specifications of items proposed to be imported.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

「:蕊需:高腎II再面
No/1)ate:5/87-

LC1/2018
16.05.2018

72

IMcet No/Date:5/87¨

IALC1/2018
11605.2018

AXIOM CORDAGES

: The Committee considered the case as per agenda and decided to approve Adhoc Norms with 2o/o wastage

EXPORT ITEM QTY IPIPORT ITEⅣ l QTY

PP DRY BLEND
GRANULES

285700 kg
1,POLYPROPYLENE 279563.300kg

2.HDPE 11850.700kg

RA may take consequential action as per Policy / Procedures.

「
~

HQ F‖ c:01/87/050/00070/AM19/

IDecision:Thc Conlllnittce considered the case as per agenda and decided issue deflcicncy letter to the authonzation

holder for submission ofthe following infomation

la)TeChnical descriptions/speciflcations,percentage composidon(by weight)Ofthe products to be exported.

:b)Detailed manuね ctunng process along with technicaljustincation for wastages claimed at each stage and each of the

matends required in the manufactunng process.

lc)Chemical name,Technical specincations ofitems proposed to be imported.

ld)MateHal balance indicating calculadve statement ofthe requirement ofeach of lem for manufacture ofeach ofexpo■

lrOduCt・

RLA Fllc:03/95/040/01109/AⅣl18/ILic No/Datc:0310820248   1
10404.2018                1

鷹
蜘̈ い"田 Party Name:

Meeting ended with a vote of thanks to the Chair.
***********

FOにし場峻箋醜漑服

by post.

Name:TECHNO
AXCHEM PVT.LTD.,


